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' Expansion of Branches of Banks
" 92. SHRI YALLA SESI BHUSHANA
ROA: Will the Minister of FINANCE

be pleasnd to state:

(a) whether it is a fact that bank
brarch expansion policy has been recast
by the Reserve Bank of India as reported
in the Business Standard of 9th April,
1985 and whethe, this is in accordance
with Government’s decision and policies;
agd

”'(b) whether this has been dope as a
result of World Bank directive or on the
advice given by the Reserve Bank of

India?

)

- 'lTHE MINISTER OF STATE IN THE
MINISTRY. OF FINANCE (SHRI
JANARDHAN POOJARI): (a) and
(b) The branch licensing policy is for-
mulated by the Reserve Bank of India in
consultation with the Government, The
policy for the Seventh Five Year Plan
Pericd has not yet been finalised,
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Comimittee,

Implementation of the
of the Chanda

93, SHR] D. HEERACHAND: Will
thg Minister of FINANCE be pleased to
ste}te .

u(a) whether the Centra[ Excise Re-
organisation Committee, known as Chanda
Committee, was constituted to study the
working of the Central Excise Rules and
proczdure and make it; recommendations;

(b) whether the said Committee made
certain recommendations for simplification
angd- rationalisation of the Central Exc1se
rules and procedure; and -+ - ¢ .

i(z) il so, how many of guch recom-
mendations have been implemented and
th1 details thelreof?

H

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARI): (a) The
Central Excise reorganisation Committee.
also known as Chanda Committee, was
consitituted witb- e objective of examining
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the organisation and werking of the
Central Excise Department; to review ihe
Central Excise Act and Rules and Prc-
cedures and to recommend the steps 1e-
Quired for their rationalisation, simplifica-
tion and improvement, wherever neces-
sary.

[ -
. . 1

(b) Yes, Sir, r . .- e

(c) The Chanda Committee submitted
ity Report in 1963. Since then the Central
Excise Rules and Produres have under-
ne a grezt change with the introducticn
of the Self Removal Procedur: in place of
Physical control in respect of most of the
€Xxcisable goods. ‘Thereafter, a number
of Committees have alsa lacked into the
Central Excise Rules and Procedures.
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Closing Down of Delbi Cloth Mils

9s. SHRI M. KALYANASUNDA-
RAM: Will the Minister of SUPPLY
AND TEXTILES be pleased to state:

(a) whether Government are aware of
the efforls by the management to close
down the Delhi Cloth Mills at Bara Hindu
Rao, Dellii;

(b) if so, whether Government have
examined the reasong advanced by the
management in this regard;

(c) what steps are proposed to be taken
for the rehabilitation of the  workers
-employed in the Mill; and

(d) whether Government will examine
the possibility of taking over the Mill
with its gssets?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
{TILES (SHRI CHANDRA SHEKHAR
SINGH): (a) The management of Delhi
Cloth Mills, Bara Hindu Rao, Delhi, sub-
mitted an application dated 27-3-1985 1o
the Dethi Administration, for permission
under section 25 (0) of the Industrial
Disputes Act, 1947 for closure of the
unit with cffect from 1-7-1985,

(b) The Delhi Administration has ex-
amined the reasons advanced by the
management and found that the reasons
are inadequaic to justify closure, The
Administration has rejected the application
and the same has already beep communi-
cated to the management.

(¢) and (d) Do got arise.

Seizure of Arms and Ammunitions at
Madras Harbour

96. SHRT M. KALYANASUNDA-
RAM: Will the Minister of FINANCE
be pleased to state:

(a) what are the detafls of arms and
amaumitions seized by  the Customs
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officials at Madrag ahrbour frem a com-
tainer landed from the vessel M. V.
Sea Express:

(b) whether investigations regarding
the sumuggling of these arms _have been
completed; and

(c) if so, what are the findings and
the details of action taken against the
persons responsible for smuggling of arms |
and ammunitions?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARI). (a) to
(c) Contraband goods recently seized by
‘Madras Customs from a container that
landed from the vessel M.V. Sea Express,
and which was declared to contain ‘waste
paper’, included arms of diffierent varie-
ties like rifles, some ammunitipn, and
other goods, e.g., accessories of photo-
copier, hammocks, art silk fabrics
Following investigations by Customs, show
cause notices have bee, issted to the con-
cerned persons under relevant provisions
of Customs Act, 1962, On receipt of
replies to the notices, appropriate action
will be laken according to law.

Rindustan Diamond Corporation

97. SHRI M. S, GURUPADASWAMY:
Wil the Minister of COMMERCE be
pleased to state:

(a) whether Government have assessed
the working of the Hindustan Diamond
Corporation to ascertain whethey it has
fulfiled the objectives for which it was
set up; :

- 3

(b) if so. whether any steps are pro-
posed 1o be taken to improve its working
and to mipimise its dependence on mono-
polistic suppliers like Diamond Trading
Corporation:

(c) whethey most of the site holders
unde;y Dramond Trading Corporation are
frors Gujarat;

(d) whether any action js proposed to
be taken to curb the monopoly hold on
diamond trade, boty in export and im-
ports. and



